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-1 ti JUDCMIT

ovm«-HIFWP =;.R. ftnlGE. WgW3EB ("I

in this application Shrl rPghobir Singh
and one another have prayed for a direction to

na-nf 1

I e -I iw w.. o* - - .

Ill setting aside the Office Order part II' ' (Ib/91) dated 26. 3.91 (Snnaxu re A-2),^ JO/ /

nn neciaring that the applicants are s^iorCii) ^ X.C1 3 to 5 on the post of
to Respondents j tu "
Uiraless Supervisor; ^nd

of Sanio r/sup er vising officer.

2. It is not disputed that the grant of.
raliafe (li) ^nd (Hi) "="1^ dapaid upon the
grant of relief (i) • i

3. in so far as the prayer to aet aside the
Office Order dated 26.3.91 conteinediin relief
(I) is ooncarnsd, the Respondents' counsel
Shri U.K. ai*,te has invited our attention to the
judjnditof a oivi=lon Baichon CAT, Bangalore
Bench dated 9.9.93 In 0.A . No. 181/92
V. Shlvanna Vs. Director, Police Telecommunication
4 Ore. uherein an identical prayer for quashing
toe impugned order dated 26.3.91 had beto
considered on merits and dismissed.

4 ftpplicants' counsel Shri 3harduaj has not
fumished any material before us, to lead us to
oDnclude that the said judgment dated 9.9.93 in
3hivanna«s case (Supra) has not become final.
Ua as a coo rdina tCi(| division bench are bound by
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dcfaJ'*! \ X _1
thaty judgfn t, which as statsd abo v/a uas\li5|5osad
of on merits after considering th a ri\/al

contentions made by both parties.

5. On that short ground, ua ®re unable to

grant the relief prayed for by the applicants and

accordingly this 0 .A , is dismissed.

6. l*lA-2 243/95 also stands disposed of

accordingly. No costs.

I —
(DR. A. VEDAWALLI)

Plember (3)

/dk/

(S.R. 'AO^G£)
Member (A)


